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MINISTRY OF EXTERNAL AFFAIRS

NOTIFICATION

New Delhi, the 28th August 1970

G.S.R. 1267.~In exercise of the powers conferred by Section 24 of the Pass-
ports Act, 1967 (15 of 1967), the Central Government hereby makes the following
rules further to amend the Passports Rules, 1967, namely:—

1. (1) These rules may be called the Passports (Second Amendment) Rules,
1970.

(2) They shall come Into force on the date of their publication in the
Official Gazette.

2. In Schedule II of the Passports Rules, 1967, under the heading "PART I—
PASSPORTS", in the Table, for item III and the entries relating thereto the
following item and the entries relating thereto shall be substituted, namely: —

"III. Diplomatic Passports (1) (a) Officers of the Indian Foreign Service
(Branch A).

(b) Such officers of the Indian Foreign Service (Branch B) and other officers
of the Ministry of External Affairs and other Ministries or Depart-
ments of the Government of India who are proceeding abroad on
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official business or are posted to Indian Missions or Postg abroad, as
may be determined by the Central Government.

(c) The following members of the family of an official referred to in (a) and
(b) above, when travelling with, or joining, such officer at his post
abroad, namely:—

Wife or official hostess, husband, dependent sons under 24 years and
dependent unmarried daughter's, dependent father and mother.

NOTE.—Any member of the family referred to in (c) above of an cT-iccr
who is actually holding a diplomatic assignment abroarl tr-.ay also
issued a diplomatic passport for staying in a countrv other than
the country of accreditation of the officer for study or ether approved
purposes; a diplomatic passport Issued in such a case shall, however,

be surrendered when the diplomatic assignment of th» officer ig
terminated or when the officer is posted bade to the headquarters.

(2) (a) A person having or having been granted a diplomatic status, either
because of the nature of his foreign mission or because of the position
he holds, as may be determined by the Central Government.

(b) Wife or husband, dependent sons under 24 years and dependent un-
married daughters of a person referred to in (a) above when accom-
panying the said person."

[No. VII/405/17/69.]

S. K. BANERJI, Sec*.



SEC, 3(i)] T l i r GAZETTE OF INDIA: AUGUST 29, 1970/BHADRA 7, 1892 709

PRINTED BY THE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS, MINTO ROAD,
JlfF.W DLLIlr AWI PUBLISHED PY T1IF MANACFH €5F PUBI.IGATieNSv AFJ.HI, 1 9 7 S




